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Central Mmin.istrative Tribunal 

Jodhpur Bench,Jodhpur 

••• 

Dat6 of Order ; 21.1.2003 

Or 1g in a l App lie at ion !lo • 2 33/2001 

Rajender Singh S/o Late Shri Jai Singh~ 

Ex. Postal Assistant, Post Office Marwar ~1urxiwa, 

Aged 2~ years, Resident of & PO Oldan, 

Tehsil Merta, District Nagaur. 

1. 

Q •••• Applicart. 

Versus 

Union of Im ia through secretary 

IJlinistry of Communication-., 
Deptt. af Post, Oak -Bhawan, 

New Delhi. 

2. Chief Post Master General, 

Postal Departnent, 

Jaipur. 

Superintendent of POst Offices, 

Nagaur Division, 

Nagaur. 

•• ••. Respondents. 

···--·· 

fboourable Mr. J .K. Kaushik · 
Judicial Member 

••••• 

Mr. K. s. Chauha, Advocate, for the applicant. 

Mr. X uldeep Mathur, Advocate, Brief holder for 
~ Mr. Ravi Bhanscii, Advocate, fore the respondents. 

~. ····· 

..___________ ---- -- -- ------



0 R D E R 

BY TEE COURT 1 

~hr i Rajen5ra .Singh, has assailed the Order 

dated 20th l'el:ruary, Annexure A/1, by which his can. 

d.idature was considered for COmPassionate appointment 

on the post of Postal Assistant (PA) and the same has 
i 

2 • In this case • respondents have filed a reply 

and mainly contemed that for want of vacancies on 

Group •c• post, the case of applicant could not be 

covered within the available vacancies ear-marled fOr 

such appointments. Thereafter, it was submitted on 

behalf of the learned coursel fOr applicant that the 

calli! of the applicant may be considered for any pOst 

even in Group •o• cadre. Considering this position, 

this Tribunal was pleased to order vide Ordersheet dated 

21st August, 2002 as un!er s-

• •The applicant. of this O.A. is the son 

of late Shri Jai Singh,who died in harness on 

15.2.1997 while working on t be post of Postal 

Assistant • The applicant sought appointment 

on compassionate grounds tthrough an application 

submitted on his behalf by his uotter Smt.Pushpa 

Dev i. This has been r e je~ted by the impUQ ned 

order dated 20 s2.2001 (Annex.A/1) .This order has 

been challenged in th:i.s OA • 

. ~-- -- -·-~ -



I 

__). 

,;~ ' 

The respondents have denied the request 

of the applicant by giving various grounds in-

c luding t be one that such vacancies can be 

divided only to fill-up S% of the vacancies 

falliD:J in the recruitment q\Dta am some per sons 

are waitio;y for appointnent S.nce 1996. 

Heard the learned counsel for the 

applicant Shr 1 g.s. Chauhan, who submitted that 

if the applicant cannot be considered against a 

GrOJ:p •c• post, he could have been considered 

against a Group •o• post as the family has been 

deprived of an earning member and the~· finan=ial 

condition is inS ige nt • 

In order to appreciate this posit iOn in 

correct perspective, it is necessary to examloe . 

whet her, the applicant could have been ac comroodated 

against a Group •o• post/vacanc:les.The learned 

counsel for the respondents is directed to have 
this aspect of the natter critically analysed 

and place before .the Tribunal, the position in 

respect of va.carx::les which might have arisen in 

Group ~· in t he department in t.be year 1998,1999, 

2000 ana 2001, number of per sons appointed on 

compassionate grounds and number of persons kept 

in the wait list. We would also ..:.'1-ilce to know as 

to why the applicant cannot be considered for 

appointment on compassio03 te gm und against a 

Group •o• post.• 

Thereafter, the c ase has been listed on number 

of ,~i:sions and on one pretext or the other, it has 

not been found expedient for the respondents to make 

available the desired reccr ds. Today, the case was listed 

for admission. Both the learned counsel for the parties 

have agreed for disposing of the case on mer its at the 

admission stage. 
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3. · The learned cou~sel for the applicant has 

submitted that in case, it has oot been possible for 

the responder£-department to consider ~he case of tqe 

applicant against. a Group •c• post- his c:ase ~ay be 

considered on compassionate ground on ·a Group •o• post 

which are said to be available with the respondents. 

The learned counsel for respondents has· sW?mittet;l .that 

if the posts are waila-ble in Group •o• cadre)~.> the 

. r~spondents would have no serious objection i.n considering 

th~ case of applicant on compassioni:: te grounds, if 

this Tribunal so directs. 

4. In view of th~ at;:oresaid, the ends of justice 

would be met if an appropriate d¥:'eetion is given to 
I 

the respondents in t·he matter and the ease of applicant 

is considered on merits for appointment on compassionate 

grounds against any available Group •o• post. In this 

view of t;he matter, I pass the order as under : 

'*The Original Application is partly allowed 

and the Respondents are directed to re-consider 

the ·Case of the applicant afresh for appointment 

on compassioaa.te grounds against any Group • o• 

post as per the Rules arXi the Instru=tions invogue." 

s. '!be Orig.inal Application stands disposed of 

ac.cordingly with no order as to cost • 
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( J • Ke Kaushik ) 
Judicial Member 


